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 which  was  connecting  the  State  Capital
 Bhubaneswar  with  the  Union  capital  Delhi
 New  Delhi  by  the  Super-fast  train  and  was

 runuing  in  the  route  via  Kharagpur,  Adra,
 Gaya,  Mughalsar.ii,  Allahabad,  Kanpur
 and  Tundla  and  was  taking  33  hours  to
 cover  2136  kms.  of  distance.  As_  the
 train  175/176  Neelanchal  Express  was  reach-
 ing  New  Delhi’  Railway  Stat.on  at
 21.30  hrs.  causing  much  difficulties  and
 inconveniences  to  thousands  of  commute:s,
 there  was  constant  demand  of  the  users  to
 fix  up  the  timings  of  these  two  trains  in
 such  a  way  that  the  train  No.  175  may
 reach  New  Delhi  before  18.00  his.  so  that
 the  passengers  may  not  f.  ce  difficulties  in
 reaching  their  dest  nat‘ons  in  Delhi/New
 Delhi.  Taking  ali  these  facts  into  account,
 the  timings  of  these  newly  introduced  train
 915/916  were  so  fixed  as  to  leave  New
 Delhi  at  a  7.10  hrs.  and  to  reach  New
 Delhi  at  18.25  brs.  wh.ch  was  very  conve-
 nient  to  the  passengers.  But,  due  to  the
 reasons  best  known  to  the  authorities,  the

 timings  and  routes  were  suddenly  changed
 from  151  April,  1986,  which  has  cre.ted
 strong  discontentment  and  _  resentment
 among  the  commuters,  as_  these  915/916
 trains  are  taking  36  hours  in  place  of
 33  hours  and  leaving  New  Delhi  at
 6.00  hou  s  in  place  of  7.10  hours  and
 reaching  New  Delhi  .'1  21.30  hours  instead
 of  18.25  hous.  But  in  practice,  it  ७5
 taking  38  hours  to  40  hours  as  the  train
 915.0  reaching  New  Delhi  every  day  late  by
 one  and  a  half  hours  to  three  hours  and
 this  is  a  daily  feature.  Similar  is  the  case
 with  916,  which  reaches  Puri  3  to  4  hours
 late  every  day.

 In  such  crcumstances,  I  would  request
 the  Hon.  Minister  for  Transport  to  re-
 consider  the  whole  issue  and  the  previous
 timings  and  routes,  for  these  915/916
 trains  may  be  revived  immediately  to
 redress  the  genuine  grievances  and  difficul-
 ties  of  the  users.

 [Translationi

 (iv)  Need  to  provide  electricity  in  unauthoris-
 ed  colonies  of  Delhi  and  also  to  the
 farmers  for  threshing  of  grains

 SHRI  BHARAT  SINGH  (Outer  Delhi):
 Mr.  Speaker,  Sir,  lakhs  of  houses  have
 come  up  in  the  unauthorised  colonies  in
 Delbi.  Out  of  642  colonies,  some  have
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 been  regularised  while  others  in  the  list
 have  not  been  regularised  so  far.  Electric
 connections  have  not  been  provided  to
 them  whereas  the  same  amount  of  electri-
 city  of  the  Government  is  consumed.  The
 children  living  in  these  colonies  also  want
 to  study  in  the  electric  light.  The  residents
 will  make  payment  of  electricity  bills  to

 DESU,  which  will  add  to  its  income.
 Government  should  got  those  houses

 surveyed  which  have  been  built  before
 1981  and  declare  them  as  authorised  so
 that  they  may  be  provided  with  electric
 connection.  The  rest  of  the  colonies,  out
 of  the  612  colonies,  have  also  been  surve-

 yed.  They  should  be  provided  electric
 connections  without  delay.  Now-a-days,
 the  farmers  are  bringing  their  crops  in
 the  market.  They  should  also  be  provid-
 ed  electricity  for  threshing  their  crops.
 This  year  also  such  asrangements  should
 be  made,  as  were  done  last  year,  so  that
 the  farmers  may  be  able  to  take  wheat  to
 their  houses  before  the  rains.  The  rains
 spoil  the  foodgrains.  The  farmers  should,
 therefore,  be  provided  electricity  round
 the  clock.

 [English]

 (v)  Need  to  connect  Ahmednagar  town  with
 Vayudoot  service

 SHRI  YASHWANTRAO  GADAKH
 PATIL  (Ahmednagar)  Ahmednagar
 district  is  an  important  area  of  Mahara-
 shtra.  Out  of  67  Cooperative  Sugar
 Factories  in  Maharashtra,  17  Sugar
 Factories  are  located  in  Ahmed-
 nagar’  district  alone.  Besides,  a
 number  of  other  industries  are  located
 there  and  more  are  coming  up.  The
 district  headquarter  is  located  at  Ahmed-
 Nagar  town.  At  present  -Ahmednagar
 town  is  not  connected  with  air  service  in
 spite  of  sufficient  traffic  generated  by
 industrial  development.  People  are  put
 to  inconvenience  in  the  absence  of  Air
 connection  with  Bombay.  It  is  suggested
 that  Ahmednagar  town  should  be  connect-
 ed  with  ‘Vayudoot’  service  as  early  as
 possible.

 (vi)  Need  to  give  early  clearance  to  Palava-
 ram  Project,  Andhra  Pradesh

 SHRI  GOPAL  KRISHNA  THOTA  (Kaki-
 nada):  Fhe  Government  has  set  up  a  separate
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 department  for  ground  water,  namely,
 Central  Ground  Water  Board.  Its  main
 purpose  is  to  bring  up  the  water  from  the
 ground.  But  gradually  the  water  level  is
 going  The  bore  wells  are  giving  trouble
 in  almost  the  whole  of  the  State  of
 Andhra  Pradesh,  Some  experts  have
 advised  that  if  there  is  any  flow  of  water
 the  borewells  level  will  not  be  going
 down.  Andhra  Pradesh  is  one  of  the  best
 rice  producing  States  in  the  country.  In
 Andhra  Pradesh  plenty  of  water  resources
 are  there.  That  water  should  be  stored
 through  the  projects.  Polavaram  project
 is  one  of  them.  Under  Polavaram  left
 canal  some  parts  of  the  East  Godavari
 District  and  Visakhapatnam  districts  will
 be  benefited.  Through  right  canal,  West
 Godavari  District  and  Krishna  District
 will  be  benefited.  We  can  provide  Naviga-
 tional  facilities  in  the  Godavari  river  in
 the  left  main  canal  up  to  Visakhapatnam.
 Through  this  project  we  will  get  power
 generation  also.  So,  please  give  early
 clearance  to  the  Polavaram  project.

 (vii)  Need  to  set  up  a  second  unit  of  Digitai
 Electronic  Switching  Equipment  Factory
 at  Bangalore

 SHRI  ४.  5.  KRISHNA  IYER  (Banga-
 Jore  South) :  Sir,  early  in  1983,  the
 Indian  Telephone  Industries,  Bangalore
 and  the  Ministry  of  Communication
 decided  for  the  establishment  of  Digital
 Electronic  Switching  Equipment  Factory
 costing  Rs.  250/-  crores  in  Bangalore  at
 the  ITI  complex.  The  ITI  had  requested
 the  State  Government  for  land,  water  and

 power.  The  Government  of  Karnataka
 committed  all  these  three  requirements.

 However,  quite  contrary  to  the  re-
 commendations  of  the  concerned  Ministry
 and  the  ITI,  a  decision  was  taken  to
 locate  the  factory  at  Gonda  in  Uttar
 Pradesh  over-ruling  the  technical  opinion
 and  the  administrative  recommendation  of
 the  concerned  Ministry.

 The  Prime  Minister  in  his  letter  dated

 29-5-1985  has  assured  that  there  is  no

 proposal  for  changing  the  second  ESS

 factory  from  Bangalore.  The  hon.  Minister

 for  Communication  has  stated  categori-

 cally  in  reply  to  the  demands  of  his

 Ministry  last  year  that  the  ESS  II  factory
 would  be  set  up  in  Bangalore  soon.

 It  is  shocking  that  the  hon.  Minister  for
 Communication  in  reply  to  a  supple-
 mentary  on  8-4-1986  has  stated  that  the
 factory  may  not  be  set  up  at  all  in  Banga- lore  due  to  lack  of  funds.

 The  people  of  Karnataka  aie  very  much
 agitated  over  this.  IF  this  factory  is  not
 set  up,  about  5,000  to  6,000  workers  in
 ITI  will  have  to  be  retrenched.

 1,  therefore,  urge  the  Centre  to  keep  up
 the  Promises  and  set  up  a  second  unit  of
 Digital  Electronic  Switching  Equipment
 factory  at  Bangalore.

 Giii)  Need  to  open  the  blocked  routes  as  roads
 lying  incomplete  on  the  border  of  Raja- sthan  and  Madhya  Pradesh  States,

 SHRI  JUJHAR  SINGH  (Shalawar)  :
 Sir,  Jhalawar  parliamentary  constituency Is  one  of  the  most  backward  areas  of
 Rajasthan  and  it  is  located  on  one  extre-
 me  ot  the  State  on  the  Borders  of
 Madhya  Pradesh  which  encircle  it  from
 three  sides.

 Jhal..war  constituency  is  geographically closer  to  the  towns  of  Indore,  Ujjain,
 Mandsor,  Guna,  Gwalior  and  even  Bhopal
 compared  with  the  capital  and  most
 district  towns  of  Rajasthan  State.  In
 view  of  its  location  and  geographical
 Proximity  with  Madhya  Pradesh.  the  pro-
 sperity  of  the  area  depends  on  -ts  being
 open  out  to  M.P.  towns  by  completing
 the  roads  leading  to  such  towns  and  left
 incomplete  at  about  a  dozen  and  half
 Places  in  Dag,  Chaumehla,  Bakani,  Mano-
 harthana,  Pirawa,  Chabra,  Kishen  Ganj
 and  Shahbad  tehsils.

 Most  of  this  area  is  a  dacoit  infested
 area  which,  aS  a  matter  of  policy,  is
 required  to  have  a  free  communication
 system  between  bordering  States  from  the
 law  and  order  and  the  security  point  of
 view.  Since  nothing  practical  has  been
 done  to  lay  down  roads  or  to  complete
 the  missing  links  between  the  roads  on
 two  sides,  the  development  of  Kota  and
 Jhalawar  districts  has  suffered  a  lot  and
 the  law  and  order  situation  has  also
 continued  to  remain  precarious.

 In  view  of  these  facts,  and  in  the
 interest  of  the  development  of  a  backward


